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- Dated 3_12¢01» 1981,

MO G.23(2)/78~81~F&S(P&C)t—wherea th2 Adrinistrator is nfthe
opinion that it is necessary and exedient s¢ to do for maintaining
supplies and for securing equitable distribution of so of t:he
esseatial commodities int he Union Tex ‘ritory of jelhl- | -

Nov, therefore, . in exercise Of the powars eoa?efrﬁd hy
subsactdon (2) (d) of section 3 of the Essential cCormosities-Act, 1955
(10 of 1955) read with the cGovernment of India,Minilstry of
Agricilture and Irrigation{pepartment of Food 5 order GSr 807 dt.
the 9th June, 1978 and Ministry of Industr - and Civii gupplies '

(peptt. of civil Supplies and cooperation) oOrder, s.0 681 () dated

the 30th Novermber, 1974, the Admlnlstraulon hareby makes the

 following order namely:~

Part-T Prelimlnary
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(1) Short title and Cemmencement 1~
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(1) hlS Ordermay be called the Delhl ueeclrieo Articles
(Regulation of pEstribution)ordes, 1981,
- (2) 1t extends to the whole of the Urnion Terrltory of Delhiu
(3) It shall come into £0Loe at once. | |

(2). Definwtions*w

LLDF DL TR O S :ﬂt—m

In this Order unLess the context otherw¢ﬂm requl g g~

(1) radministrator” means the administrator of the Union
- Territory of pelhi, -

(2) "Authorised wholegaler?® means a*wholesele dealer autherred'

under the provisions of clause 3 in respect of ahv
speeifled articles. |

EXPLAWATION}+ On the commencement of thl% Order every
 authorised wholesale distributor who was appointed or authoried
or deemed to have been appointed or authorised under the Delhi
speicified Food Articies(RPqulation of Dsitribution)order, 1968
and whose appointment or authorisation was in force lmmeddately

Ibefere such commencement, shall be deemed to be an authorised

wholtesaler for the purpose of this Ordeir untill and un.less,

such appeintment or authorlsation is or ls deemed to he #
reseineded under this order.

(3) “Authrised document " means a consumer card or an authoriaation
for issued or deemed to have been made or {ssued urnder this

" Oorder for purchase,sale Df dlstributlon of by sgpecified
ArthlESu 3

(4) ""Cirhee”imeans a 01r¢le rewer?ed to in clause 17.
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wil,

(5) *"Ccommissioner” means the CDmm1551oner of Food supwlles anm
consumer Affairs, Delhi. -

s

* Amended vide p@der NO: F.3(10)85-F&S/Pac dated 04.04.1986

(6) "consumer card® means a house~holdd consumer card, establishment
permit, or other document issued or made under or in nursuance
of the provisions of this Order-for obtaining supblles of
any specified artlcle* -
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y ZXPLANATION s~
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- Any food card issued or made under or in nursuance of the
rrovisions of the pelhi specified Food Articles(Regulatlon of
Distribution) Order, 1968, immediately before the commencement of
this Order shall be deemed to be a "Consumer Card" lssued or made
under this Order. Y T S

(7) "Deputy Commissioner™ means the Deputy Commissioner Food and
sunplies, Delhi and the Assistant commissioner rood and
supnlies, Delhi and includes any other officer authorised by
the Administrator to exercise all or any of the slelVish atc of the
Deputy Commissioner under this Order;

(8) "Egstablishment” means an 1nstltutlon and also 1ncludes anY
other establishment that may be treated as such for purposes
of this order by an order issued by the Commissioner; |
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I [9) "pair price shoo holderY means a retail dealer authorised
B under the provisions of clause 3 in respect of any specifiled
| articles: ' ~

@

I  SXPLANATION:=—

1 On the commencement of this order every fair price shop

§ holder who was appointed or authorised or deemed to have been

¥ - - appointed or authorised as such under the Delhi spe01fled Food

- Aarticles (Regulation of Distribhutdon) Order, 1968 or whose |

i authorisation was in force immediately before: such commendement shall
; be deemed to be a fair price shop holder for the purposea of this
Order unless such appointment or auLhorlsatlon is' or. is. deemed to

be rescinded under this order, .

(100 "pood and Supplles Officer”™ means the Food and Supplies
Officer appointed as such by the Administrator and includes the
commissioner, the Deputy Commissioner, the Cﬂv1l supplies Officer
and any other officer specially authorised 'xy the commissiofier to
exercise all or any of the powers of the Food and Supplies Officer

under thls order,.

(11) "Forms" means a Formapended to this Order.

{12) "tousehold® means a family unit living tOgether in one
' building or portion of the building held in possession any
3 - member of the family as common residence and maintaining a
1 common kitchen and includes persons o living together whether or
: no dependent on the hélder of the consumer card or the person
in whose name . the appllcation for the issue of consumer card
18 made. | -

B . - j—




 B84-F&S(P&cy dated (2) - Deputy CDmmissioner;
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* n®Institution” means a hospital, sanatorium, a convalescent
home, an asylum, a school or a college and includes all
"other institutions of a like nature. '

“SpeCified article" means an essential commodit$3Which the
. Administrator may by notificationn in the official gazette
declare to be a "gpecified article’.

(18) "pinancial commissioner” means the Financial commissioner
appointed for the Union Territory of pelhi. |
~ * Added vide ordar NO: F.3(10)@0-F&s (P&C) dated 14.01.82,
34 Issue of authorisation to wholesalers and fair price shop
holders:-— . | -
M T ¢ T A TR ¢ T SR 2 I S T mmw S
(1)

With a view to controlling the distribution of any specified

article, the Administrator of any officer authorised by him in
writing in this behalf, may by order, authorised any person or

- ‘body of persons to be an authorised wholesaler ar a falr price shop
holder in respect of such specified articles for purposes of this
Order, and there upon such wholesaler or fair price cshop holder as

the case may be, shall obtain and supply specified articles in
accordance with th

@ provisions of this order or any directions issued
thereunder:; - 1 j . |

Provided that the aurhorisation issued to the authorised
- wholesaler and fair price shop holder under +he provsshons of the
m™elhi specified Food Articles (Regulation of pistribution) oOrder,

1968 and in force immediately bhefore the commencement this Order
shall be deemed to-be an authorisation issued under this clause.

' IhéiAdministrator of the Union territory of Delhi has
authorised the following officers for the purpose of this cls

use ¢

Inserted vide (1) commissioner, Frood and Supplies and Consumer
Order NO.F.3(12) . Affairs, -

Fﬁod supplies and cCconsumer
24.1485, '

Affairs.

(3) Asstt, commissioner,

- Food and su?plies and
consumer Affairs,

EXPLANATION 3=

on the“cqmmencement of this Ofder, in the case of a

dealer who is deemed to: be an authorised wholesaler or fair price

shop holder under explanation to sub-clause (2) and explanation to
sub-clause (9) of clause. 2 respectively, any sum which stands deposited
by him as security immediately before such commencement shall be
deemed to have been deposited as security under this subﬂcla%se.

(3) In every authorisation issued under sub-clause (1) the .
speclified articles shall be mentioned and the limits of the ‘circle of .
part thereof and in c¢ase 6f industrial or other establishment the class
or classes of persons to whom such supplies shall be made. ' -

(4) Eﬁery applicatioﬁ for an éuthorisation shall be made in
Form A giving correctly the information asked for therein alongwith
such other information or document a¢ may be required and shall be

accompanied by postal order of the value specified below as apnlicatibh
fee which shall not he r=fundable.

(1) ror fair price shop or

Fadry 1mvyd e masdb 1T ¥
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(5)

mvery authorisation issued under this clause whall be in %GrmwB

S & B 4 = 4"*'1!**#1##.

in the case of an authorised wholesaler and in Form~C in case of
a fair price shop holder

(6)

Every application for the issue 6 an authorisation shall be

considered having due regard to:-

(1)

(2)

(3)

(4)

(5)

by

(1)

(2)

] §E§E§E§ion£cancellatlon of authorlsation 3 =

deposited under sub-~clause (Z)

the need for authorised wholesalers or fair price shops in
the area or locality in'which the business premises of the

appllvant ar= situated;

the SU1tabillty of the pemlses for proper storagp and sale
of qpec1fled,@rtlcles, -

the sultablllty of the appllcant in view of his past record

of dealings in es=sential commodities and other business, f£f

any, being carried on by him or his near relations in the

game premises or mn the same area oOr locality or elsewhere
'in the Union Territory of Delhi.

the financial POSltion and capaclty of the appllcant in

performlng the functions of an authorised wholesaler or a
fair price shop holder as the case may be

any other factor considered relevant to the grant of an
authorisatin under this order.

e

>
M

The Admlnlstrator or the Deputy.cpmmissioner-may at any
time, whether at the request of the person to whom an
authorisation has been issued or on hés contravention or
attempt to contravene any of the provisions of the said
order p¥directions issued théreunder from time to time in

this behalf or any term or condition of the authorisation
or any directions issued there under after making such

enquiry as may be deemed necessary withott prejudice to
any other action that may be taken against him to amend,

Qrder.

SUSﬁend or rGSClnd the au horlsatinn lssued under_this

Without prejudice to any action that may be taken under

‘sub~clause (1) in respect of any contravsntion of any of the

provisiones made hy or under this Order, the nDeputy |
commissicner may forfeit the whole or part of the securlty
thereupon the authorised
wholesaler or the fair price sho» holder whose sacurity
has bean forfeited shall forthwith deposit an amount
egquivalent to hhe one forfeited shall forthwith dep051t

an amount mqulvalent to the forfeited so as +to make up the

ﬂmf1c1ency in the amount of prescribed amount of security.

Provided that befors passing any order under sub-~clause(l) or
sub—~clause (2), the Deputy commissioner shall cive a reasonable

opportunity of being heard to the party concerned.

Provided further that if the authorisation is under consld ration
for action-and .it is necessary to suspend it pending enguiry the
nrovisions contained in the forgoing proviso shall not apply subject to

th2 condition that the perlod of such suspansion shall not exceed
thre2 months. -

ﬁ'l"‘ﬁ‘t?‘ir:lqu Lonm v de be e am 2 % s
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Termination of a2uthorisation:- (1) Notw1tthan ing
anything contained .n thic clause the peputy commissioner.
. mavy at any time terminate the authorisation by giving two
. - months notice in writiag to the purson(s) to whom an |
- authorisation has bheen issued under this order and then
. the aut ‘orisaticn shell czase to ke effpctlve unon expiry
a of the puriod of such notice. -

ywencded . (2) It shall also ke open o the person holding an
P vide ~ authorisation issued under this order teo relinguish his”
iiorde? O, authorisation by ~iving three month notice in writing to
] ©.3{(10)/ ‘the menuty C?.risﬁlcmhr and then the authorisation
‘§?6+?&S/f shall ceace tokz =2ffective upon receiprt of intimation by
\,fP&C) Dt. him from the asutnorised officer of the termination of hils
¥ _.1iC.35 authorisation. .

Provided that "he lizrility of the paerson holding the

_ Authorisation shall not cesase until the stecks of specified
- - articles and records of consumer cards, etc., have been
g caken ovar from him. '

{3) Not withstanding anything contained in this order,
~ the peputy commissioner, may , if he is satisfied that 1t 1is

necessary and ~xpedient so to do cancel an authorlsation
suc—-nmoto in the circumstances specxfled below:—

i

1' | (a) If the nunber of fair price shops in a particular area
i

|

|

|

|

1

I

Oor locality is more, than the number of fair price shops
reqHLred to ensure proper distribution of specified articles
in that ar@a ¢r locality or
(k) If the pércon hoiding an authorisation is found to be
functioning in unbusiness like manner or indulging in
activities prejudicial to the maintenance of supplies and

: services essential to the cmmmunity or

i (¢} 1if the person authorised to be a fair price shop

! . holder is found to be running a chakki #&n which specifled

. articles are consumad or processed or dealing in articles

| of the open market which are specified articles under this

¥ | ordsr dn the same premises or elsevhere, or

e (A} if the person holding an authorisation is found to nave

] given false information knowing that the same was false in

the apnlication or any documents tendwred for grant of
| authorisation under this order,

ll'i'

i 6.  Appeal (1) any pesrson aggrieved by the order of the

wl—'

TuLy commissioner made under sub-~clause (1) or sub-clause
2) of clause 4 may prefer an appeal in writing before the
commissioner within a period of thirty days from the date of

receipt of the order by such person;

Provided that the commissloner may eunthrtain the appeal after
P the said period of thirtyv fays, 1f he is satisfied that

i

|

j

| | tthe appellant was prAVﬁnLed'by sufficient cause from f£iling
i . - the appeal in time; -

|

B§0v1dec further that rhe person agqgrieved by the order

- 0of the Deputy ¢ommissioner made under
clause 4 shall deposit +ie forfe
.  befere filing the appeal,

? (2)  Bvery appeal filed under ub“ClaUSQ (1)

A

sub—clause (2) of
ited amount of security

.

. ’ shall be in the
y ~ form of a memorandum signed by the appellant and shall be

accompanied by an attested cCow |
) of ;he order prenied aga .
It shall be presentad im nAvmm—— =R gainst

o . wm il w
wh
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(2) of clause 4 if he falls to deposit the amount equivalent teﬂtne-mw

. forfeiked amount of security before filling the appeals,

(4 If the commismioner admits the appeal, he shall fix a date for

~ hearing of which notice shall be sent to the appellant as also tothe
Deputy Commissioner. Pending disposal of the appeal, the (ommissioner
may stay the operatlemn of the order appealed from:;

provided that no stay order shall be granted in case of an order
| . passad Aurider “sdb=-clause (2) of clause 4.
: - (5) The commissioncer, mag after giving the parties an oppurtunity
B of being heard as aforesaid, confirm, vary or set aside the order
| -apoealed from or pass cuch orther order as he may deem fit.
% (6) The commissioner may, upon application either on bghalf ~of the
Frood and SUpplies Department or the aggrieved person or of his own
| motion revise any order passed by the pDeputy commissioner or review his
own order that of his predecessor,
Provided that the provisions . ra leting to appeals contained in
sub-clauses (1%, (2), (3) and (4) shall mutatismutandis apply to the
| applications for revision or revieww
‘ Provided further that no order which is 1ikely to effect any
person adversely shall be passed unless such a per on has been given
| an opportuni“y of being heard. |
| (7) any person aggrieved by the order of the commissicner pasaed'by
| him suovmoto revising the orider of the-reputy commissioner under
‘ sub-clause (5) may prefer an appeal in writing before the Financilal
1 - commissioner, pelhi Administration, pDelhi. The procsedure laid down
in regard to submission of appeal before the commissioner under sub- __
1 clause (1) to (5) shall matatis-mutandis apply to the appeals before
|

;i the Finencial commissioner, Delhi Administration, under this subw““ ﬂsdﬁw
' ; - C.'l AU S a | | 3 o
L enged 8! Notwithstanding anything contained in this order, the Adminis-;f

vide ratdz may call for and exemine suo-moto the record of any proceedings
OrqebefOrG the rFinancial commissioner or the commissioner or any Officer
d N0, p, SUPOrdinate to him, for the purpose of satisfying himself as to the
’4( )/CorrEth@SSs legality or propriety of any finding or order recorded

| 5~ ps r passed by the fianaclal Commissioner and commissioner or any

| (2a) ther’ offiber SUbordinate to him, and to pass thereon such order s
L ¢, 2. 35ghe thinks fit. . .

. _ F Amlm oL s -— —p— - =

. 7 o | cencellation of authorisation upon conviction i~
1 | s

Notw1thstanding anyhthing contained in this clause where an
authorised wholesaler or a fair price shop holder has been convicted
by a court of law. 1n respect of contravention of any of the proviions
of this Oorder or any other order made under section 3 of the Essentail
commodities Act (10 of 1955) the Deputy commissdner may be order, in
writing cancel his authorisation forthwith. ,
- Provided that where such convietion is set aside in agyeal or
!} = revision the .peputy Commissioner may on application by the person whose
authorisation has been eancelled re-issue the authorisation to such |
person.

PART-TT DISTRIHUTION AND SUPPLY OF SPECIFIED ARTICLES,

ST T Ty - Y

g 8. supplz by whOlesalbr'-- No authorised wholesaler .shall supply
{ or offer or attempt to supply or cause to be

supplied any specified
- artlicles to any person.other than a person who is a fair priee shop

holder or against a permit issued under clause 10 and exeept at sudh
“prrices as may from time to time to be sgpecified by the central cGowt.
¥  or by the Administrator in this behalf and except under and in
i accordance with the provisions of this order.

r Provided that restrictions;contained herein shall not apply to

T J‘:!‘ HL“HL
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. suppl by Fair Price shop Holders:~ No fair price shop
‘helder shall sell or agree to sell or supply or agres to supply or

cause to sell or supply sepecified articles to any nerson =a2xcept
against the consumer cards registered with him or against special
consumer cards lssued by the rood and supnlies Officer and except at
such prices as may be specified by the Central acovernment or by the
Administrator in his behalf and except under and in accordance with
the prov181one made hy or under thss Order.

.EARTﬁIIIﬂAuthorised Documents

WREDRrES, ¥ P . PR e TR ML et TR 1 R TR ANE T

10. Powers to lssue authorised documents : - (1) with a view to

ragulating the dlstribution of any specified articles the Administrator

may issue or cause to be issued au“horiseddocuments to any person or
class of persons or to the public generally; R .--i.r,i H‘
Provided that no such document shall be delivered to any
person unless such person or any adult mamber of his family, whom the
document is tendered on hils behalf signs or affixes his mark or thumb
impression in token of receipt of such document as requlred by the
officer delivering such documents.
(2) A consumer card shall have as many counens as may he seecjfied
by the rommission from time to time hy issuing directions in thls
bf"halfo
(3) - The Administrator*mey at any time vhether at the request of the
narson to whom any autheorised docummnts has been issued or suo—moto afte
making such enguiry as may b2 deem2d necessary adad to, amend, Vary
suspend or rescind the authorised &ocument. mhers any gsuch document is

Se it shall
gorgﬁw?ﬁﬁdgec?argegﬁlnde %nytﬁerigminle rutgﬁsé?“aﬁ off iger

authorised by him in this bhehalf,
(4) Notwithstanding anything contained in sub~clause (3)

the Administrator may at any time, when he considers necessary so to

Ao for reasons to be recorded in writing by a general or special order
amend, vary, susvend or, resaind any authorised document or any class of
authorised documents. Where any authorised document &s so© suspended

Or rescinded, any persen in possession thereof shall forthwith

deliver the some to t & Administrator or an officer authorised my him,
in this behalf.

I Inserted ' The.Administrator of U}T of Enlhi has ﬁir@cted that the

powers conferred on him under sub=clause (1), (3) & (4) of this shall also-

i.arder be exerciseable by each of the offilcers specified below:-

3 "T0. .
F 3(12) - 1. ‘oommissioner, rFeod supplies & Consumer Affaig‘ nelhi,
84*F&S ' 2+ Dy. Oommissioner, Food and supplies and consumer Affairs.
(P&C) 3. Assistant commissioner, Food supnlies and consumer
} 1at=q | ' %ffairs. ' '

'1_1 241:1!85; | 4‘ F;S O.'.

| _ o |

| 11, Procedure for ebtainln nsumer cards(l)*- ANy person

permanent by residing or intend. ng s6 to do in the Union Territory of

nelhi and who desired to have a huouse hold consumers card issued shall

apply to the rFood and. supvplies Officer of the cdrele concerned in

which he resides or intends to reside, as the cas=s may ke furnishing
rue and correct information in such form as the commission r may

preserihﬁ The Food and sunplies Officer may befmea 1--~-7-

hold C’Oﬂqmer card. mala rmw ==

fqﬂﬁm.——
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Provided that bafore a hOU 2=hold consumers Curd is issuad
couoons denoting the period or neriods which has or have elapsed on
the date of its issued shall be concalled.

Provided furtbmw Lhat tihe Food cards issued und=r %He'

pelhi specified rood Ar+icles(Regulation & nistribution) order, 1958
anc in force immadiatelv before the commencemant of this Order

chall be deemed to hz oonsumay cards for ths purpose -of this order,

1 | (2) A homelsgs D
] nlace of dw=2lling Sthl ba
‘ 3 shall a2 stamped with the word

;ﬁon'”h@ has not fixed or identifiahle
DDA

2 house~hold consumef oardJWhich'
”Homﬁleqs” ' | '

Ameznded Provided that notwithstanding anythinq contained in sub-—

and supnlios Officer whall issue houss hold food
order Cards to homeless perscns fcr a period not ekxdésdeéding six-~months:-at-a
NOC . Lime

y v 12 clause (1) the rood
\ and mav ihcrease the period of validity upto one year inithose
t
i

T 3 cases wher:2 thore Ls-regord of contlnuou Lsaue/renewal of the card
(38) 77£or the prevlous thre2 vears. . ,
81~ -~ Provided further that in resect of persons who are nsw
FES squatters and have esncroached upon public lands the validity np=riod
h (D) of their cards shall not, nothwitustanding anything to the contrary
1 A mentioned in this order, be extended for a period axceeding three

5.5, months at a time.
1 - -

|

|

|

% | (3) Yo mpearson shall obtain or attempt to obtain a house-
3' - Hold'consumers card by furnishing information which h=2 knows or has

| reason to believe to bz false or 1L‘he & already in possession of
such card or some dther »nerson 1s in possessin of such card or some

other person is 1in nossession’of a hause hold consumers card on Kis
hehalf or 1f name of any mmmTJr of his famlily 1is included in another
cansumar card. . : |

i , . Provid 2Q that nhﬂrﬂ'a h01samhold consumer carﬁ alrEQdy
! - obtained has been lost, defaced. or damaged, the holder thereof may

amply to the Food ancl :gupplies Officer of the Cirble'from which
such card was issued for a dUDllCatL consumer card and on application
which shall be accompanliad by & fez of rupees two the rFood and supplies

Officer may after making such engquir~ as he depms flt lssue a
T | dupllcate house~hold cqnﬁhmc, carde '

12. Power to lgsue specgial permitﬁ--

wy @
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(1) WOthtns*anﬁlng any#hinc conpaineﬂ in this Orﬁmr, : _
! ' the Food and supplies Ofiicer may issue special permits for articles

specified under this Order to any person or class of persons, who
do not raside or intend to resids: permanently in the Uniop territory of

pelhi for obtalnlng supily of any such artlicle for such period and for
such quantity and Ffrom such source as may ne SPPlelGﬂ therein.

been lost defaced or damagad, the holder thernof may apply to the

officer by whom such permit was issued for a duplicate psrmit and on’
such application which snall be accompanied by a fee of run=ze one the

| officer concerned may after making such anouiry as he deemﬁ £1it,
1 iqsuu a dupllcate pﬁwmﬂt

3( (2) there @ special nsrmit issued under this clause has
|

I
|
|
I
|
13
[
| 4
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FPrchiH¢tion.to obtain oonvumars card b thC Armed ervice.

Personnel:— No person shall obtain a housc-ﬁ 1d consumers card

IBr'Fims“lf or any member of his house-hold if he is receiving
specified artlcles for hims&lf or such membzrs as the case may

b2,  from any Naval Military or Air Force Authority.

I-NOTA.- 'Surch scércice personncl con lgavoe and residing in the
- Union. Territory of Delhi as are not drawing specified -

articles from such authority during the leave period
shall be nntitled to obtain hougenhaldﬁconsumer card

3 | - for the specified peridd of leave on application to
| _ . - the rood and supplies Officer concerned.

T

14, Powqghtg isSue Establishment EEEWi?S to Establishment:¥

(1) ﬁotw1thstand1ng anything contained in this Order the
- ommissioner or the Officer authorised by hmm in this behalf,

in writing may issue establishment permits to éstablishment
referr=d to in clause 2(8) of this Order;

Prov1ded that tne Establishment permits 1ssued under this
clause ghall be wvalid for the article end The units sanctloned
therzen, -tne gquantity and the period specified therein. :
(2) where an establishment permit alreadyv shtained has boeen logt,

- defaced or damaged the holder therezof may appgy to the kmmky e
Food and supplies Officaz of the circle from which such »ermit -
was lssued for a duplicate permit and on such application, which

shall e ac omaanlﬂd by a fee of five rupces, the rood'and
-supplies Officer may, efter making such enquiryk as he d,ama fit

issuec 2 duplicate establlshment permit.

(3) The commission=r or thz Deputy commissioner may issue
directions ln writing to the holder of such establishment permits
concerning the manner in which and the conditions subject to

which any apecified article may he supplied or bbtained OI in
connection with maintenance of account =tc, in respect thereof.

issued under this clause that the person to whiim the permit .is
to be issued shall furnish such s2curity not exceeding one

thousand rupees and in such form as may bec specified by =he
commissioner in this bshalf for the performance of the conditions
*

subject to which the permit is lissued.

(4) Tt shall be the conditinn of every cestablishment permit

provided that the commissioner may exempt any person’ Or
glass of person from thz deposit of security in wholzs or in part.

C‘Ont-.Pag*—’e 10¢ c 6 o &




(5)

the.

(6) "

15.

"nL@essary and after glviqu an 0pportun1t7 of personal heating

. “1&“ - J » | ,:ﬂ”b
TE any personhhéding an establishment permit contraVences o},
attempts to contravene any of the provisons of this order ori
Directions issusd there under from time’ to thme or*the DI 4 ,
conditions subject to which the permit was issued, the DeputV“vH_'
ommissioner may,aﬁter making such énquiry , as may be deemed *ﬁ;

l.'\‘!-ll r
| ]
[}
"‘r -
o L 8

.;..r_-._ r _' -
.|':_'I ) |.L il '
]

against. the amtlon proposed without projudice to a y other actim

thag-may be tak=zn aqa¢ snt  such persons suspend.or cancel his
establishment permit and Iin this behalf or for feit in whole

or in part khe security QODO%ltmd by him in this behalf.

PrOV1ded that 1f" it is considered necessatry to
stuspend th= esgtablishment permit pending ergquiry, it <hall

not be necessafy. "to give an opprotunity »f hearing to the.
permit holder bzforz supn interim suspension Hubjuct Tg*Lﬁgr

cdn“?tich“ﬁhwt the pcrlod of sucn SJSD&nSlOD shall noc excmeo th

ew‘@%% EEggrlevedov tne ord r of the Eeputy cDmML551oner

mada'under sub-clause (5) may prefer an appeal in writing
before the pEEECEibeénaa#qe“&du—WABE&H c;mmESSloner where any
such ordar is made suo~moto by the commissioner :he agcrlmved
person may prefer an appeal befot*the Finanacial Commissioner
Delhi. An appeal arising from an order made under sub-clause
(5) shall be preferred before the vnrescribed auuhmritf wathin
a period of thirty days from thed ate of rece. it of the order
by the person so aggrieved. :

—-—

ghalﬁ ‘mutatis-mutandis apply to appeals preferrzd under suomcluase
(6) of this order. . -

Avalldblllty of Authorlsgghrocumght*m- A house-hold consumer
card shall be a va. kle for lawful use only for the person or

The rovisions of clause 6 of this order, co far as may be

-vpersons 1ncluded thﬁreln_who is or regidinc at the addressfor

which 1t is issued.

S Praociced Lhat no person shell obtain or cause to be
Ghtainzd ahy specifisd article in respedt of a person who 1is
absent from the Union Territorv of pelhi during a period cf
more tnan a -calender month at the time supplies are obltained.

> Provided further in the case of death or absencsa
from the house-hold fora period exceeding one month of ahy
person included in a house-hold consumer card theho.derx

of the consumer card shall give prompt intimation to the rood
& supplies Officer of the (ircle in which hes is EESl@lQ a}ﬁ
sahll present the consumer card bhefore him for deletion of the
name of such person from his consumer card. No consumer card

holder shall draw anyv sp2cified articles 1n respect of such a

person irréspedtive of whether or not the namz of such person
has been deleted from his-consumer card, '

(2) 'an mstablishmmnt permit shall be availsble fa
lawful use only:- “

(1) while the person in charge of the eskablish-~
ment is ordirmrily living in the Union Territoryv of Deihi.

(ii) while the businerss of the astablishment is
carried on a t the address specified on the establishment -perm™+
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? X3 TION 1t The person in charge on an establlshempnt
;f. shall be deemed to be ordinarily living in the Union Terrie

tory of pelhi if he is not adbs ent there from for a perlod
- exceeding one month at o« tine.

EXPLANETION .H;”The'buginesg o tﬂﬂ estlbllshment shall lee
3ﬁ med ﬁ“Eé carried oun if the establishement 1s not closed
- sueperdma for a ”thl nuous period exceedkng two weeks.

| | P"’“@Vld?‘d that no person keolding establishment 'oernit
] shall obtain or cause to De Jp%avnﬂd specified articles _°
i | aga1rst an establishrent 7

Jrnul during the period of suppens1on
\. S C losure £kltu hrel ;GE A & Ch svspenSlon or closure
1 exceeds 2:weeks and shall give prompl intimation of such
sugspension or closure to the Food & “upplies Officer and

present the . eqtabllqhmen+ perniit Lo him for necessary
correctlop. -

L | v - & ¥ -
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Provided fur cher tma; notw rthstanding any quantity
of any specified articles sanction=zd on any establishment

permit issued to any instittution the holder of such pernit

shall draw such lesser gquantities as are permissible for
the actal number of inmates of the institutlons for the

period for which Supp%LDs are drawn.

, (3) No person shall fransfer to any bthﬂr perSﬂn any autho~
i

i rised dacument issund in fﬂspﬁft of him under the provisons
§ of this order or aiv specifisd article obtained against

any authorised documenc v_thout pr01r pernls ion in writing
of th2 Deputy Commissione:r

? (4) rvery autorlged dooinnent iLssued under this Ordsr shall
i be the pr@peryy o +he administrator but the person to

whim it is issued or surrendered or with whom it is retained
under the provisicns »f th

| ﬁ ~8 ordasr shall be responsible for
i its safe custodys | -

(5) when any perSDnJl“'ln'piJQESbJOn of an authorised ducument

' and such possegsion is not zuthorised by oriunder this order,

| he shall forthvlth deliver the same to €hé offlcer in charfe
| of the nearest' Food and sunnhlles Office.

(6) No person shall withcu: lawfil authority élter-abyentry
. in an authorised doument, Ij the.Jolqmr of authorised document
} finds that some other pereon hes without lawful authority ©o
| do so.made an dltaratton in +“he authorlﬂed document ffedtlng
its validity or the guantity or the kind of specified

articles ooptainable on it, the holder o such document shall
forthwith peport the £: ct to thﬁ‘:‘-i' mo0d and supplles_offlcer_
concerned In wkbiting. . ' |

l
|
i, (7) where any authorLQed docummnt is rnqulred to be can-
| CEllEd under or fcr th PUrpose of this order, it shall e
| 51 x

]4 .
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(12)
by the competent Authorits in ink

and shall,upon such cancellation, sease to be available for
lawful uses

ve cancelled forthwith

aAnen~ 16. Procaeflupe for Obtaininq~supplies against Consmer Cards:—
78d vide (%) The head of the family ot whon & house hold consBe
ordexr

um2r card has been issued shall bz termed the holder in respeckt
O e of that card.pkach houseshold comsumer card shall show tha
3(3)/ number of units allotted to the holder at the rate of two

33~7&3( units for each person of thz age of ¥ -+ 1"~ 12 years and

PEC) ahove and one unit for =ach perssoh of the ags of less than 12
ol

1?./ years in respect of all specified articles other than sugar and
1/8/83., & '

at th~ reate of nne anit for each person irrespective of the

age of the person in resp=zct of sugar if sugar is also declared
TO be gpecified article.

(2) T®ach caupon on a house~hold consumer card shall be walid

for he number of units allotted to the holder in respect of
various specified articles. ,
(3)

The value of units in terms of gquantity of specified
articles for wvarthous categorias of authoris?»d documents

shall be as HOtlflOd by the commissioner in the 0£fic1al
_szﬂhte from tlme to time.

(4) The cimmissioner may be wofification in the offical
Gazette autiorise the issue of such additional guantity of

specified articles,as may be specified in t he notification

€O ahy person or CiéS“ of persons whom he may conSlder
eligible,

(5) The hOIder of houschold comsummr card ma’ register

himseld with any fair price shop holder functioning within
the Clrele of his §8815enﬁe,1

order atuachdﬁ§°%u ﬁbn . THE. FS%dp%Q@oﬁﬁpgéigﬁyoﬁg}E?EuT§¥

Cfailr price sihop within s chcle and ths Deputy cCommissioner
may attach any person or class of persons toany particular

-l-

fair price shop out of the circle.

Brovided further that the holder of
a hovse hold consumer card shall be entitled to obtain his
supply of specified articl~s against the said card only from
the fair price shop hédder with whom he is ragistzred.

Part IV - Miscellanuous

i SRS S s e rt ol e TR b MR bl g e R Lo it R Tl

17« FormafLOﬁ of Clrole t-- The cormissgioner shall divide the
entire area of the

= union Territory of Delhi into two or mor=
cirlces by an order in writing published in the official

Gazzetto spealfylng the boundaries of each circles for the
Purpose of admlnlmtmrwug this order. #

Provided that the boundaries oOf 01tcles spedtfied
under the Dehhi specified rood Articles(Regulation of Dis-
tribution) oOrder, 1968 and in force immediately on Commsncemat
Of this order shall be dememed to e gpecifi=sd under tais
order until modified or revised under this clause.

18, Pawer to call for indormation & ‘Records := Every

authoriedd wholeésalér or fair price shop holder as the case
may be,w:2n so.required by general or special directions by
the Food & Supplics Officer in this behalf ghall =

(1) deliver to him all authorised documents and other

records recoirds surrendered or gilven to him under or for ths
PurDGSe O‘f Eaila ardoer «anA |
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(2% Ffurnisn such Dar+1cula“s,accounts and inEarmatlon
) . relatlno to his dealéngs 1n ana stocks

of specified articles
as may‘be reoulrea B _ | ~

ZXPLANATION :~ For nurpose of this clause an authorls 2d

who1dsaler or fair price shop holder includes a dealer
1Those authorisation has he=zn supended or CFneelled,

15, Iqstructlpns‘tﬁ qaﬁr Frics sh)p Foligr s-- (1) A fair
price shop holder shall nau rqugcgr consumer cards 1f the
total member of units rec

igintarad with him exceed the maxi-~
! mum units specified by the comunissioner in this befalf:

Drovidmd that bthe comilssioner may bg order exempt

i any fair proe snop or felir prl““ shopg £rom tne restrictlons
| imposed under this cliuse. , |

Rrov.ided further that o uumwﬁnGQmeu, of this Order thﬂ

ralaxation in regist#alina limit ¢ranted under the pelhi
specifed Food Artiwies(Regulaticn of Distribution) Order,
1968 tn o dezler who is deemsd to be a fair price shop
holder under this order,shall be demmed +o be a fair prlce

shop holder under +this orﬂﬂr anrall be deemed tO have been
granted under this corder.

(2) A fair price shop holder shall register consumer
‘cards only after the holder 2f the consumer card has sigged

!
|
1
- or put his/her thumb impression in the space proveded far
i the purpose on it and ts countar

t2r foll while registering tlee
carc the fair price shop holder shall put his number and
serial number of regiﬁt%w?fn on tad conumser cardse

| (3) A fair oricoe QHOD holdes snall keep and maintain the
counter Ffoils and sucli othur records relating to authorised

» documents as nay ke specified an? in ths ﬁaﬂnerpreqcﬁlbed'by
P by the commissioner or tnz Deputy Cbmmlsﬁﬁqner from tlmef
to time. o

| (4 A fair price shop holderx shall reglstar consumer cards
‘ i1ssu @ from the circle office in the Juﬁlidication of

which shop 1s located.Xe mev hovever,register comsumer
cards of otherx

; hexr cirddes if'spamifit lly permitted to do. so.
{ .

(5) (a) a falr price ehop holder shall supplwy SPECLfled

articles onily agalnst e consuner cards regilstared with
him or against:any s»wecial

consygmer card issved by the FDod
& Supplies Officer. -

- i pAm—a e ——
g
.

(b) On demand and offer of Jh_ce'by or on behalf of
the holder of consumer caju Lagletered-with a falr price
shop holder and aga¢ﬁg+ muncelletion of the appropridte
coupon(s) the fair price shon holder Shmll sunply to the

holder-spec1fied article not Qnﬁﬁpdlnc the quantity'obtaﬂh-
able on ths= nonsumer card. |

e s am —m = —als - i — —_—— =— —m— -
.

] (6) =very Falrprlcm =hop holder zhall maintain proper: recﬁnd
: of purchase,distribution and sals of specified articles,and

i - registration of consum=r acrd and tother other decuments in

1 such form as mav be specifiz2d bv the CDmmissioner or th@'f e
af EEDUtV‘CDmm13810ner from tine te time:. . e _

Provided that until such tin? new forms are prescribed
under th«is order, 't he form for maintainance of record of . '
registration of =zach ma2mon prescribhed under th=s Delhl ration~
| - in Regulation, 1966 and/or Delhi gpecifiad Food Articles{

‘ Requlation Df Dlstrl“uulﬁnl Order, 1968 shall be deemed to




Lt i

have been spec1f1ed under this order.

(7} L Every fair price shor hoder shall submit indent for
supply of specified articles in the circle office c¢oncerned in

the manner to be specified by the Deputy Commissioner from
time to time.

(8) Every Falr price shop hélder shall send a atatement
of registered units every month to the circle office along
with lddernt iIn such formp as may be specified by the Deputy
Commissioner:

Provided new forms of indents and reglstered units
are specified under this order,the forms prescribed under
the pelhl Rationing Regulations 1966 and/or pelhi ‘specified
rood Articles(Regilation of pistribution) Order, 1968 for

this purpose shall be deemed to have specified under this
order.

(9). - (1) A fair price shop holder shall purchase speciféed
food articles only on the basis of authority issued by the
Food & Supplles Officer and from the awuthorised wholesaler
mentioned in the authority and bg such date as mey be speclfled
therein.
(1i) =mvery fair price shop holdﬂr shall keep every such
agthority in safe custody and in case any such authority 1is
lost,defaced or damaged,the fair price shop holder shall give
prompt initmation thereof in writing to th~ Food and Supplles
Officer of the Circle concerned and shall apply for the issue
of a duplicate authority.zvery such application shall be
accompahied by a fee in the from of a crossed postal order

ef the value or ruppees five and upon receipt of such
application and after making such enguiry as may be considered

necessary, the Food & supplies Officer of the clrcle concerned.
may idssue a duplicate auvuthoritv:

Privided that in case of loss of an autnorlty,the faixr

price shop holder shall also lodge a reposrt with the police
and inform the authorid=d wholesal=sri in ertlng on the same
day on which such loss comes to his notice.

10. Every fair price shop holder shall comply with all |
general or special directions give ' in :riting from to time
by the commissioner, the Deputy Commissioner or thz Food &
Supplies Officer concerrning the maner 1in which and conditians
subject to whitch any specified articleg may be obtained/supplied
or kept for housechold consumption or for establishment consume-

- ption or in connection therewiily as also with monnection to

the m aintanenance of accounts, mubmission of reports etc,

20 Instructins to Authoris=d wholesalers:~ (1) an *
authorised wholesal=zr shall issue specified articles only on
an authority issued by the Yood and Supplies officer and
against the establishment permits reglstered'wlth him and aga-
ingst cancellation of the coupon for the relevant period(s)

in respect of the suphlles madza against the establishment
permit., | o

{2) An authorised wholesaler shall issue only sucﬁ;quantity
as 1ls specif:d 1ln the authoritw or as the case may ke in the

establishment permit registered with him.The supply shall be
made on demand and offer of price by or on b=half of the 1
~authority or establishment permit. -
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5(3)/

*(2) an authorised wholesaler shall obtain such gquantities of

spgcified etricles as are nemessary to enable him to comply

with authorities presentad to him and to meet the requirements
~Of the estatlishment permits registered with him,

(4) An authorsece wholesaler shall meinatain guch forms and
reglster and subhit such ratvirns and stastunnents as may be
vrescrib2d and comply with such general or spacial directions
as may be giben in writing from tlime to time by the Commissioner
or th2 Deputy Commisgsioner or by anv other officer authorised
in this behalf by the administrator concerning the manner in
which and condition subdect which any specified article may lee
obtained/suppliad or kecrt. | |

| Provided that until such time pro-edure for maintenance
of recoxrd etc.,is prescribed under t.is Order the procedure
regarding the maintenance of record and submisdion of returns
by such dealers under the pelhi RationingOrder, 1966 and/or
relhl specified Food Articles(rReculation of Dsitribution)
Oorder, 1968 shall contimnue to be followed under this order.

1
oy

L

-

214 Power to authorise supply and distrihution of Specifiéq

et
!v.-..'_-—q.-.

articles otherwise 'than Dy means of authorised documehts:-
Notwithstanding any other provisions of this order,
the Commissiorier may authorise the supnly or disposal of any

specified articles otherwise than an authorised documents.

21-A~Movement of Specified Artiwvles:- The owner of a person
in charge ©f a good vehicle shail carry with him a trip-sheet
in the prescribed form-p and cash memo/Bill of sale in respeat
of such specified articles carried in the goods wehicle and

nroduce the same for inspection on demand before the person(s)

83-F&S autliorisad umwnder clause 25 of the order.
(P&C) nt., |

17410.33 Explanation:  For the purnose of this clause "vehicle™

shall Tncldde any mode of conveyance being used for
such transportation. |

1 1
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22. EBEsemption:— The administrator may be general or special
order except any person or class of persons from the pperation
of all or any of the provisions of this Order and may,at any
time in the like manner suspend or rescind and suich exemptien.

23. Delegation of powers v thz Acdministrator:—~ The Admingst-

rator may bv general or snecial order delegate the powers
conferred on him under this order zo many officer subordinate
to-himy except in this order. | |

24, Powers to issué directions:~ {1) The administmator or thke
commissiconer in respect of this caise may he notification in
ofZiclal gazette issue general directions for the purpose of
gilving effect tonthe provisions «f this Order.

(2) Any contravention of any divection given by or under the

preisions of this Order shalil be deemed to be contravention df
this COrder. -

»% .
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Powers. bo enter and inspect nrumlves require 1nform
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mation, check accounts and seize articles etw:- (1) The

WATIIE Sy W T ST e L e - DL ﬂ‘ﬂ“:ﬂﬁﬂn'ﬂdﬂl—.f_:'ﬂ-t' ST TN T LS T S TR T ST

Commissioner or Dethy commissioner oOr any Magistrate

or any Officer of the rood & Supplies Department not
helow the r an

25,

w"-mnr#:t—uﬂ- AT SPNLL e o T In ML TR rﬂ:w‘ﬂ"!w-ﬁ""‘:.r".n'm | Oy .

of SmeInspector or any Officer not
; IIb@lOW’th@ lank of Sub=Inspector oOr pers on or bodv of

‘ - persons authorised hy-;ae commissoner in this behalt
|
i - may:

{a) ingpect any stodis

of gpacified articles,books,
accounts or other:r documents pertaining to dealing in

specified articles and for the purpose of such inspect-

ion enter and if necassary breeak~open or seal any

premises urped or b=lieved to be used for the sale or

distribution or storage ¢f any specified article or the
premises of an estabhlishment.

(b)

any information or proﬂuce anv document or articles ih

UL h sy G (‘T},G! e Caf Trﬂ;i o 1l ["'hfluh..lﬁ_-,e, A S thjﬁf'!fhu.f“f‘n @B
his possession or”stordge of any specified artile and

require any person to make any statement or furnish

»

any person so required shall complu with such requisition.
- (c) require any person to render an account or to produce
books, accounts or other documets relating to or believed

3 | to be relating to the purchase,sale distribution or sto-
3 7 - recge of a

ny specified article and any person so required
shall comply with such regiisition.

| ' (d) take or cause to be taken extracts from or copies
- of any document relating to th=: purchase, sale, distri-
bution or storage of any secifi~d article which is
Pfﬁduéed under sub-clause (b) or subclause(a) or other-
wise found in any such prremises.

(¢) test or cause to be tested the correctness of any.

2d or helieved to be used in anys
transaction relating to the sale or distribution of any
;ﬁ | specified atticles , '

| (£f) take or caude to be taken the weight of all or any

of the gpecified articles found in any such premises.

welght or measure us

- - - . — — - =
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a,

(gY take or cause to be taken samples of specified
articles kept for sale for comparing with the approved

samples of such specified : ;~ticles authorised for sale

. . F
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. .Oor for analysis.

(h) s=arch any such premisés and seize any articde and
document in respedt of which he has reason to believe
that<éby_provisions made by or in pursuance of this
order has been or is belng contravenad.
(2} The provisions of sections 100 of the code of

, Criminal Procedure 1973 (II of 1974) shall, s» far as

k may be, apply to searches and seizures under clause.

3 (3) The powers exercisable under this clause shall hot

ance with provisions of this Order.

(4) The non-official persons or body of persons to be
authorised under sub-section (1) shall not be authorised
for any purpose other than the purpose d?'inspeCtion of
consumer food cards and fair price shdﬁs authorisazd under
this Order, for the distribution of specified articles.

26 4 Repeal and saviqgﬁr:-The ﬁélhi specified  Eood

t=n AL e W T T i AL R LT

‘ be cexercised excevt for the purpose of sécuring compliw
|

|

|

|

|

|

|

|

1

d

|

1

Articlws (Reguiationfand ;ﬁstributionb Oorder, 1968 is
g hereby rescineded: ‘“ - '
(' | Provided that notwithstanding anyt ing to'the
: ntrary conta##ned in this order, such rescission shall
}, - | not affect the previous opératiop of the Delhili specifid
| FboﬁhArticles(Regulation'of Distpibutionﬁ order, 1968, -
; ~ or any thing done or suffered there uﬁder of anv rignt,
3 privilage,obligation or liakility acquired/accrued oxr
| incurrad undexr the said Order or any pehalty,for feiture
i or pubishment incurred or imposed in respect of any
offepnce committed undz# the sald Ordsr or any investig~
ation-legal proceeding or rememdy in respect of- any sudh
i right, previlege, obligation,liability, penaltyv, for '
i feiture of punishment as a foresiad and any such invest
} tigation, legal proceeding or remedy may be instituted,
1 conﬁﬁ%d.or enforced and any suchpenélty forfeiture or

punishment may be impsed as if the saild order has not
been rescinded. ' '

- By order,

_ - '  } ' . LD éﬂ - '
3  ogenycabeBnaRiTasten g




For Ofi%E?HEEEHQHEY
| é A 1}3'01
Da € of receipt

rForm  (A)
(see clause 3)
THE DELHI SPECIFIED ARTICLES( REGULATION OF NDISTRIBUTIGN)
ORDER, %984,

ggplicg&ignmgqgmggantHgﬁqﬁuthorlsatlon |
orlise

ciroe h
Failr pPrice gShop.

T S TEETT LA 1T YRS O L RTIG LS

Crosséampostal order enclosed
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NO' P Y e e - AL e i, - 5 A e - LT, o AT I -
o owelue
1e Full Nmae of the applicant. T T
E 2.4 Fabher/Husband's Name.
_ 3. Complete Residential
i Address of the applicant
% 4 & Name & StY]..EE of the fikm-
| . ; :
1 > Spmplete Address of the business ‘
| 6. omplete addr=ss of the godown, 1f
. any where spetifded articles will be
‘ stored.
l 7. whether the business premises/godown

Q in legal possession of the applicahb,
i ' (Documantary proof in thls behalf be
| - enclosed].

; 8. whether the firm is sadle proprietorship of

1 - the applicant or a partnership firm or a cooperative
i society or a registered company. In case

; | of a pattnership firm an attest=d copy

; . of the partnership deed be enclosed).

99  In case if coop. Society/company state
the names and addregsaeas HFf the

pdl office bearers/disrectors.

Name & address Designation

3 _ | %:

j 10, Nature of present business of t he

! i) firm ' w
| il) Applicant | . ¥

iii) rEach partner of thef irm
iv) whether the firm or the arnplicant
- ' or any one of the partners have
any $nterest in any flour mill(chakkl)
or any FPS 1f FPSs functioning in the
i . Union territory of pDelhi. If som gtve
full particluarqlof such chakki, FPS Oor FPSs

- . —_—— . A . s e al oa- " o

[
]




whether the applicaat or the firm or any of its
partners arerunhing any |

provision(s) store in the

locality for which -

authorisation is applied

for . If so, give compleéte

name and address of the store.

13, Had the applicant or the firm
Oor any of its partners or
previously been applied for
grant FPrs/rFprEs. If so, whén
and with what results.

14. twhether the apwlicant or the
firm or any of its partners
has previously been rihhing any
rps/rPES. If so, give full
details thereof and, reasons
of its closure,

i

i

] 15, whether the aprlicant or the

| - firm or any of its partners

| - 1s holding any licence issued

| - uhder the Essential commddities
?
i
|

Act, DIR. If sop give full
detalls thereof and address of
- the premises where the same is held.

16. Whether the applicant or the firm

or any ofnits partners hawve ever
been convicted of anv offence wunder
| DeCs AdACt Or D.I.R. If SO, giVe full
3 détalls therecof.

i 17. whether any case its pending in the

' | Food & Supplies pepartment or in

the oourt against the applicant or the
firm or anv of its partners,

18+ ghether the applicant or the firm 1is
inancally capable of running the
business under authorisation applied
for without the aid and asslistance of any
third party.

19. DIescription 6f the proposed business
premises(A site plan of the nusiness

| premises be enclosed). Eﬁﬂghhi WEEEEMWWEiEQE.
| - ' storage Capicity Bags
: 20, whether the proposed business ves/No ¥

premises 1s part of residence. (3tike whdh 1s not applicable)

1
* 21. wWhether the applicant is ex=service man/a member of the
j; | schedulad class/i{Tribe. . If so, ' |

i document proof in this belald '

* e encohosed.

Delhi .
Dated the ' ( STGNATURE OF THE APPLICANT )



- [ g

1.

2.

3e

&,

5e

”wﬂwpy
INST RUCITTONS

*ﬁWM“::

All columns shall be £illed ligibly.
Clear and precise infomation shall be given

agianst each columns in the space provided.
If any column is left bla:ink or not properly replied to

or the applitation is not accompanied by the crossed
postal Order of the reguisite value, the apnlication
is liable to ke rejected summarily. -

Please note that is an offence punishmblé with
imprisonment or fine or both to give wrong or false

information in this application,
The Authorisation is granted is liable to be cancelled
forthwith is subsequently it is found that the applicant

had given wrong or false information in the application
for the issue of authorsgation. .
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FORM B
( see clause 3 )

The Delhi specified articles (Requlatlon of Distributlon)
Order, 19811 .

Authorisation of an aAuthorised wholesaler

Ty L L e TR L 0P T L T g ok e pnL gt ! L LT e L Sy Tt e e e ey ol e T oA T Y AR L TR T T o

Anthorisation No. pate and Tgsue- -

L T AL It P T R A e # o i meemgeion e g,

e L . TR

pat e e gt

Tn exercise of the powers delegated to me under

clause 3 of the pelhi specified Articles(Requlation of
Distribution)} order, 1981, I Deputy

cormissioner, Food & Supplies. " TelR{ hereby authorised M/s

t_rm*mm*'ﬂmm ki B i ol I"'Il"""?.r" o= (ARt W gt~ T R T e L

LT ﬂwmdﬂ_mﬁmWwwmr pa tN =S TN VR oy - W

mem 'memmm

=Rl AT BRI - - i

TS D

O be an authorised wholesaler for purposes of the said

order in respect of the specified apticles given below:-
ls . |

2,
3
4,

The business as Authorlsed wholesaler whall be o
carried out by the authorised wholesaler from their busihess
primds situated at e e e i i v
under and in accordance with ?EEWEE3MTEions of the said
order and directions issued thereunder from time to tihme

and the terms and conditions which may be added to this
authorlsatlon from time to time.

( ) ,
DEPUTY COM"IISSIOT‘JER ¢ POOD & SUTPLIES
- DELHT.



i
)

==

FORM B

(3ee clause 3)

The Delh.l specified articles (Requlatlon of Distrlbutlom
0rder,1981. :

Authorisation of an Authorised Wholesaler

Tt Loy . [ S i o g o g g i i e et gt s sy o e S g ety e T Syl i o . ey g e ey AT e 8T LB T TR W o - P

Authorigsation No. pate and Tssue = -

S, L, R T I - ST e T

mm

Tn exercise of the powers delegated to me under
clause 3 of the pelhi specified Articles(Requlation of
Distribution) order,1981, I Deputy
commissioner, Food & Supplies,  1eIR{ The reby a""'?horlsed M/s

“““'-*Tmmmww Ll ani B S Pt YT et A AT R TN S L3 ﬂmmmﬂmﬂm“mmﬂ mr‘“.-ul:u. - e g

L m T ST . 'mm - T

O be an authorised wholesaler for purposes of the said
order in respect of the specifled antlcles given below:-
1. , .
2

3.

4 .

— TR

The business as4Authorlsed wholesaler whall be |
carried out by the Authorised wholesaler from their busihess
primds situated at U VU

under and in accordance witﬁ“?ﬁgm553“TEions of the said
order and @irections issued thereunder from time to tidme

"and the terms and conditions which may be added to this

authorl sation from time to time.

( oy _
DEPUTY CDDMSSIOT\TER + POOD & SUTPLIES
- DELHT. |




C - :Ka"‘

* " 12, The authorised wholesaler shall use o rrect weights and
‘ measures duly certified by the weights & Measures Department,

13. The authorised wholesaler shall S NS YL ol - b T o

obtaln supplies of specified articles alluﬂatéd to him.
for sale under the provisions of the said Order from
such source and by such dates as may be specified in

; - S ~ the directions given to him by the rﬂputy'cbmm1531oner
‘ - from time to time, =

14. The authorilsed wholesaler shall not charge prlces for
\ the sale of any specified article in excess of the price
| fixed by the covernment from time to time or communicated
to him In writing by the Deputy commissioner.

15. The authorised wholesalee shall extend full cooperation
and ansistance to the inspecting stasf in the checking
of stocks of specified articles and furnish such infor-

matién as may be required by them in relation to his
business. ‘ -

16« wWhenever the existing issue price of any specitled
‘article is revised by the government either upward or
downwgrd, the stock of sjecified articles as on the
mornin~ of the day from whdch the revised issue price
comas Into force should be assessed and intimated TO
such officers of the Ggovernment as may be specifically

| authorised for the pufpose., In the case of revision

| of price upward, differamtial cost on the quantity

| - specified articles so hdld in stock should be remitted

' to the covernment ih the manner specified by the

commissioner, Food & sunplies,'nelhi, similarly in

; the case of revison of prices downward, a réfund claim

: - ~ for the differmntial cost should be submitted to such

[ officers of Government as may be specifically authorlsea

: for the purpose who will arrange for the necessary
1 refunds .

_ — ——r A T e————— R ——— L

17. Anv sum due f£Rom the authorlsed wholesaler shall be
| recoverable as arrears of land revenue.

cont:m- '-26/1 s
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FORM C

Lo — by P T e

Tha: Delhl spec1fied Artlcles(Regulation of Dlstributlon) order, 1981
Authorisation of pair Pride shop

L'-l-"':!"'.'.l'-.-"-:lrﬂ':":rn: W VA aade VR -:.--nr-—v_-:*-r:lr

’ in s all = e T = Tt :rmn.n:.-:n:::-:
FPS No. . ' ~ircle

NS TR U TR T LTI LT O g L e e .

ERTE. S LTRImMNTRE S S, DL SRATIRY ST RIS e, ey e ge e

authorisa tion No. pDate of Tssue

Bt T T Tyt e T B oy ' S B b DU atrr L BT g |

In exercise of thepowers delﬂgatﬂd to me under  clause 3

of the- Delhl specified Articles (Regulatlen of Eustrlﬁutlon)

order, 1981, 1, __ - . _.» Deputy

LA LA = | S - DI R}

comnissioner rood & Supplies, Delhl, hmreby authorlse M/s

| T |

=, -

NN e, = Ty - Rl i B e - i | ek et T i S - R e e R R TR R R oL Lo TREEY BT = g m:"

AL I i Rt e A ‘*'1. TR o

to be a fair prlce shop holder for puLooses of the said
order in trespect of the spedified articles given bElOW‘—

LLF PR _#hm -.Hr -.'-l-l-"

1e * - . 2e
31 I | | | .41
5. | . B

7. : 8.
2

The business as a fair price shop holder shall be carriad
out from the premises situated at

ety . R e Sl O S RSSO TG . . o TR RN U T, L T ST JLTO N LT DA

T = ™ S e = M o I Sl o U T T = PG M S R T ¢ T TR T o e TS YR AR sl T S T A

in cirels No.

e e T AT I LR T, TG R T L S, S AL TR TR TR T WS MR LI e

e e under and in accordaace
with the Drov151ons of - the said order and the dlrectlons

isqu@d there under from time to time and the terms and ocondi~—~

tions printed overleaf and such further terms and comditlons
which may be added to this authorisation from timP tﬁ tlme.

IR IR R o R R iR L ™ e

( ' )
DEPUTY COMMISSIONER(IFOOD & SUPRLIEZS
DELNI ADMINISTRATION : DELVI
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. wia Terms and anditlons of the Anthorisation

« W egppiterpE— sl TR iR ST T e LN i SN PR o - TR R el Tﬂ.ﬂmmm*ﬂ:‘i F"!‘I"" "-'-Hq-"r"lr-'f-.t-

le This authorisation 1s hot transferable and the’ fa-r pitlee
- shop holder shall not aharge the composition of the firm
in any way or gilve any general power of atforney tg ‘any
to.any person for running the fair prive 'shop withouk
i . . prior permission in writing of“tnm-neputv cbmmissi@ner,
i '_ FOOd & Sﬁpplies,) Delhi,

2. = This authorisation shall be displayad at a promlnant -

place in the fair price shop and shall b produced for
| lnspection when required. | ,

3e This &uthorisation zh.valid only for the premxses s
-specified therein and the fio r price shop holder shall
ot store any speclfied artiacle at any other place

without prior Dermission in writing of the Authorlsed
Qfficar, '

2

4 This authorisation is liable to be amended wﬂhdrawn,
suspended revoked,rescinded or cancellad in accordancge
with the prawlséon of the pelhi gpecified Arilules '

_;(Regulation of pistribution) Order, 1981,

5 The fair-price shop holder shall be regponslble for
carrying out the retall sale of speciféed articles
efficiently prompltly and in a bhusiness like manner and

. in accordance with the dlrections and instructions given
; | to him.from time to time.

- e
amd ' ---rl'u. * 1 “ "H"l‘."'_ ' "_"'i"' ’ : . v .

— [y E—— e ——p— T
S A I g TSR — T S - -+
1 . P | P T T T T S L R P . - C

| | ' v [ - R S S

; O - - oA o

1 6. Th2 fair price shop holder shall naintain true and

5 corremt accounts of all purchase and sales of specified

| articles supplied to him from time to time 1in the

g prescribed manner and shall be responsible for the

* safe keeping of all such records and for making them
available for inspeetion as and when required: all
such beeks Of acdouhihs shall bs Xkept at the authorised
business premises.

7. The fair $rice shop holder shall display sigg Board,
- Stock and price board, Notilce ...wd Board and sealed

samples of the a rticles in stock at conspiéuous place
at his fair price shop.

E 8« The fair price shop hold=sr shall also display ath thg
{ conspicouos’ place the complaint Book which shall be

made available to consumers on demand for recording
complaint. - |

i = The fair price shob holder shall alsc maintain am
i Inspeciton Book and make the same available on demand
%, by the Officers and inspecting staff.

10. The fair price shop holder shall observe tne prescrlbed
1 working hours and lench interval. The shop shall not be
- - kept cdosed during working hours without prior permission
; ' in writing of an officer not below the rank of Food
% and supplies Offieer. -




11.

12.

13,

14.

164

17.

- 18.

19.

to the government in the manner. specified by the

Phe fair price shop holder shall not deal in any
atticle of the onmarket which is declar=d to be a
specified article under the Delhi specified Articles
(Regulation of pistrihution) Order, 1981 or instal or
run any flour mill (chakki) or run any establlshment
in which any specified article 1is consumed.

The dair price shop h@lderﬂshéll obtain the specified

articles only in the manner laid down by or under the

sald mrder and shall het charge prides higher than the
prices flixed by th~ covernment for the dale of specified
articles or eommunicated to hlm.ln writlng'by'the Deputy

- Commissiormer.

The fair price shop holder shall supply specified
articles only against valid and .authorised documents
issued under the daid order and authorised to be re gi~-
stered with him for that purpose. - -

The fair price shop holder shall keep it permanently
closad any door or windows which offers access to anv.

- other person of thn'buildlng in which thz falr prlce

shop is situated,

The fair prlce shop holder shall not contravene any of -

the provisiong of the pelhi Specified articles (Requlatlon
of Distribution) Ordsr,1981 or any other law relating

to emsential commodities for the time bhelng in force.

" The fair pricé shop holder shall extend his full

cooperation and rassistance to the inspecting staff in
the checking of his stocks and accounts and give such
information as may be requlred by them in relaesion

to his business.

The fair price shop hold@r shall comply with any
directions or instructidns givaen tohim by the authorlﬂed
officer in regard to the purchase, sale and storage

of specified articles and the manner in which accounts
thereof ”‘:ﬁﬂhall be maintained and returns submitted. -

whenever the existing issue price. of any spec1fied
article 1s revised by the Government .either upwdrd or
downward, the stock of specif#dd 7% fcod articles as on
the.morning of the day from which thﬁ revised lseye p
price comzs lnto force whould be assessod specifically
authorised for the purpose. In the case’ of redistons
of price upward,differential cost, on the quantity of
specified articles so held in stock should bhe remlttid
Deputy cpmmigsioner, Food & Supplies, Delhi. Similarly
in the case of revision of prices downward, a-refund

- . 1,,..'.,.’1 ,1
claim for the diffénential cost should be eubmitted
to such officers of covernment as may be specificaliy
authorised for the purpose who will arrandge for the
necessary refunds.

Any sum due from the fair price shop holder shall be
recoverable as arrears of land revenue. .



SRR ‘ - -
' . THT DELHT SPECIFIED ARTTCLES

({ REGUILION OF DISTRIRUTION )
ORDER, 1981‘.w

L e TR S DR TR ST Hi- mmm uumrrm: :’?'ﬁﬂmtﬁ-"ﬂﬁ m

. . ,, ~ FORM 'D!
3 : N (see sub-clause 21—A)
Rmcu;tratimn marX of thﬂ

| _ tae Goods vehicle
\: (Mctor wvehicle)

1} oQuantity of specified '

Date of Mbvemen+
Hours

artlhles carrving
*1~A Kixd Df Article

2) Pl-ce of respatch

3 Ploce of destination where
specified articles to be

!

|

} Unloaded.

| .

i 4) Rroute to be followed in an
i ordinary hoursc.

‘ 5) Name of theféonsignéd-

*1--A)R11L No/Invoice NO.

) 6) Nams of the cons lgnOE

;i 3lgnature of Dﬂrson lncharge of
i goods VEhicLe-

. - isignature of Owner of
i | ~ | . specified Articles.

* Added vide Oder No. F.3(3)/83~FsS(P&C)
Dated 23rd January, 1984,

i
]
!
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( TO BE PUBLISHED IN PART IV OF THE DELHI GAZETTE EmRAOPDINaQY)
DELHI ADMINISTRATION:DELHI: .
( FOOD AND SUPPLIES DEPARTMENT)

££¥§ATION

e s Lr— T -

N9

‘NO F. 23(2)/78—81/F&S(P&cﬁ/i1 s~ In pursuance of the,proviSlmns

of sub~clause (14) of clause 2 of the pelhi gpecified aArticdes
(Regulation of Distribution) Order,1981 and in superssion of
all notifications issued in this behalf under the pDelhi .
specified Food articles (Regulation of pistribution) order,
1963, the administrator is pleased to declare the following
artlclaa to be " gpecified Articles” under the pelhi

speclified Articles(Regulation of Dlstributlon) Order, 1981

We e Fe 12 1.811.

1e T.ayheat and wheat products.
2. ' Rice
3; sugar
4,  Rapeseed 0il
5. R.,RB.D. Palm 0il
S Palmolein 0il
7o candles ,
8. soyabean O1. (??g??a?r/lsél%éi%pé%?f}t?rgsr1§Qé5

XX 2 Panghat Ghee
10. No. I chee

11. 'cnntrol cloth

12. Todised salt (added vide Order No. F~23(2)/78~91/-=
97=163(P&C) /462 dated 27-3-97, '

Xxx = do

BY Order

sd/-

( L.D. GUPTA )
DEPUTY SECRETARY :FOOD & SUPPLIES
DELHTI ADMINISTRATION:DELHI,




